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DEPARTMENT OF LAW, J'US'I‘ICE & LEGISLATIVE AFFAIRS
C NOT]FICATION
Delhx the st January, 1997

. No. F. 13(1)!97—LA!604 —The followmg Act of Leglslanve Asscmbly recewed the assent of 1he Lt Governor on
September, 1996 and s, hereby pubhshcd for gcneral mfnrmauon —

“The Delhi Proh;bluon of Srnokmg and Non-smokers Heaim Protcction Act, 1996“
: . .. (Delhi-Act No: of 1997y
sed by the Legtslatwe Assembly of the Natmna] Capltal Territory of Dc]ht)
acT e

ot peohibiting of smokmg in places of pubhc work or use and in pubhc service vehlcles in the Nauon
2thi and 1o meke provision for other matters connected therewith,

thacled by the LegLSIatwc Asscmbly of thc Natlonnl Capital Temtory ‘of Delhl in thc l‘ orty Sev'emh Year o
ia 25 follows :(—
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1. Short title, extend and commencement——(l) Thls Acl ma}r be called the Delhi Prohibition of Smoking and Non-
smokers Health Protection Act, 1996, :
(2) It extends to the whole of the National Capital Temlory of Delhi.

{3} I1shall come into foree on such date as the Government may by Notification in the Olficial Gazette appoint :
Provide that different dates may be appointed for differeat provisions of this Act and any reference in any such provi-
sion lo the commencement of this Act shall be construed as a reference (o the coming into force of that provision.

2. Definition.—In this Act, unless the conlext otherwise require:—

(a) “advertisement” means -and includes aﬁ}' notice, cireular, wall paper, ampphlet, display on heardings, or. any
visible representation made by means of any other means of any light, sound, smoke, gas or any othcr means
which has the effect of promoting smoking:and .the expression ‘advertise’ shall be construed accordingly;

(b) “anthorised officer” means a-person authorisedunder section4; -

(c) “Delhi” means the National Capita) Tbiritéry of Delhi:

(d) “Govermnent” fneans the Government of the National Capital Territory of Delhi;
(e} “Leg:s]atwe Assebly meaﬁs the Legislative Assenibly for Delhi;

{f) “place of public waork or use’ " means _a place - declared as such under section 3 and includes auditoria, !tospltal
buildings, health institutions, a.musement centres, restatirants, pubhc offices, court buildings, eduational institu:
tions, llbrarles and the like which ar visited by’ general public but does not include any open place;

(&) “Official Gazette” inéans the Delhi Gazette;-

(h) “public service Vehlcle means a velne[e as deﬁned ‘under clause (25) of section 2 of the Motor Veb:c]es Act
1988 (59 of 1988);

(1 “rule” means the rule made under lh:s Act; |

. @) “smoking” means srnokmg of tobacco in any. whe‘lhcr in the form of cigaraite, cigar, beedis or ot]mwse with the

aid of a pipe, wraper or any oLher mstruments

" 3. Declaration no-smol\mg p'laces of publlc work or use. ~—-As so0n asmay be aﬂert.he commencement of this Act and ;
thereafter from time to time, Lhe Government may; by nonl'catlon in the_Official Gazel‘te, declare any place of pubhc work or' ;

use in the Delhi to be no- smokmg p]ace for the purpose of this Act.

4. Power of Governmcnt to nulhonse efﬁcers 1o Act under ilis Act -——The Govcmment may, by notification in lhe :

official Gazette, alithorise’ one or MOLe PErsons: who shal} be competent to act under this Act.

(2) Every person authoriséd under sub-section (1) shall be-deemed to be a public servant within the meamng of Seclion
2| of the Jndian Penal Code 1860 (45 of 1860).

5. Prohibition of smeking in places of public work or use. —No person smoke in any of public work or use.

6. Prohibition 01' smekmg in public service vehicles.—Without pre_;udlce o thc provisions of the Motor Vehicles Acl
1988 (59 of 1988) no pcrson shall. smoke in a public service vehicle. - :

7. Prohibition on advcrt:sement of- cigareties ete.—Notwithstanding anything contained in ay other law for the tme

being force, no person shall advert:se in ay place and any publlc service vehicle which may promote smoking, or the sale of |,

cigarettes and beedis ete, o -

8. Prohibition of sale of cigarcites, elc. to Tainors —No person shall sell cigarettes, beedis or any other such smoking

substance to any who is below the age of eighteen years.

9. Prohibition of storage, sale and dlstrlbutlon of cigarettes; étc. in {he vicinity of educational institutions.—No
person shall himself or by any person on this behalf store, sell'or distribuite cigarettes or beedis or any other sich smo!ung
substance within an arca of one-hundred metre around any college, school or educational institution.

10. Display and Exhibition of Board. —-—The owner or manager or, incharge of affairs of every place of public work or
uce shall display and exhibit a board at & congpicious place or places in and outside the premises visited or used by general
public prominently starting that the place is a “No Smoking Zone” and that “Smoking is an Offence”.

11. Penallics.—Any person, who coniravenes the provisions of :—

(i) section 5, 6 or 10 shall be punishable with fine which may extend to one hundred Tupees and in case of sound
or subsequent offence; shall be punishable with a minimum fine of two hundred ruppes, but which may ex-
tend to five hundred rupees;
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(i) section?, 8 or 9 shall be punishable with fine’ which may be extend'to five hundred rupees and in case of second
ar subsequent offence, shall bé punishable with imprisonment which may extend to three monibs, or with a
minimum fine of five hundred rupees, bul which may extend to one thowsand rupees, or with both.

12. Ejection of violators of this Act from the place of public work or use.—Any authorised offence or any police

car. not below the ramk of sub- ms;mctor may eject any persun from the place of public work or use who contravenes the
isicax of this Acl.

#°13. Court competcnt to try oﬂ‘ences under thls Act and take cogmzancc ol' offcnce.——(l) No court other than the
Fex of 2 Metropolitan Magistrate shall take cogmza.nce of, and try an offence under this Act.

".(2) No court shall take cognizance of any offence under this Act except on a camplaint in wntmg of an authorised
r “11:11 respect to offence under sections” 5, 6 and 10 and on a report in writing of a police ofﬁcer not belaw the rank of -
oz, with respect to the offences under sections 7, 8 and 9.

1-( Certain offeiices to be cognizable and bailable —~N0tw1thstandmg anything contained in the Cede of Crlmmal
2, 1973 (2 of 1974) offences under sections 7, 8 and 9 shall be copnizable and batlab]e

.'- 1= Ot‘fcnccs under-the Act to be tned summar:ly —All ¢ offences under this Act SIlall be tried summarily in the

b\ it 1_rnder wis Act, may also be exercised by such aﬂ‘icer as may be rncnuomf:d therein, subjecl to such conditions,, if any,
Y be specxﬁed therein. : i

. 18. Power 1o make rules —(1) The Government, may make rule to prowde for or regulate any matter in Tespect of

u fi-this- Act makes no pravision or makes msuﬂ'ment prowsmn and prowsmn is, in its opinion, necessary.

(2) Any rules made by the Governmenl shall be subjcct [o previous pubhcahon thereof in the official Gazette.
(3) Every rule made under this Act shall be laid as soon as may be after it is made efore the: Leglsiatwe Assembly and
i e House agrees in makmg any modification in the rule or the House agrees that the rule should not be made, the rule shall

ereafter have cffect only in such modified form or be of no effect, as the case may be, so, however, that ary such modifica-
on or annulment shall be without prejudice to the validity of gnythmg previously done under that rule..

- R T.L. D'SOUZA, Under Secy. {LA).
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